FORM G (Revised)

INVITATION FOR EXPRESSION OF INTEREST FOR
K.S.N. BUILDWELL PRIVATE LIMITED OPERATING IN REAL ESTATE

AT Sarvottam Pride, Plot No - C1, Atal Chowk, Pocket A,
Sector 16, Vasundhara, Ghaziabad, Uttar Pradesh 201012

(Under Regulation 36A (1) of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

RELEVANT PARTICULARS

1. | Name of the Corporate Debtor K.S.N. BUILDWELL PRIVATE LIMITED
along with CIN / PAN CIN:- U45200DL2010PTC200431
PAN: AAECKO210F
2. | Address of the registered office H. NO. 227-B, NORTH SCHOOL BLOCK
MANDAWALI, FAZALPUR DELHI-110092
3 | URL of website www.ksncirp.com
4. | Details of place where majority of fixed | Sarvottam Pride, Plot No-C1, Atal Chowk,
assets are located Pocket A, Sector 16, Vasundhara,

Ghaziabad, Uttar Pradesh - 201012
5. | Installed capacity of main products/services | Real Estate Activity

6 | Quantity and value of main products/ | NIL
services sold in last financial year

7 | Number of employees/ workmen NIL

8 | Further details including last available financial | Data can be taken by email

statements (with schedules) of two years, lists | CIRPKSN2021@GMAIL.COM
of creditors, relevant dates for subsequent '

events of the process are available at:

9. | Eligibility for resolution applicants under 1. The applicant should have net worth of Rs. 5 crores
section 25(2)(h) of the Code is available at: | 2. The average turnover should be Rs. 20 crores in last
three years.
3. The PBG to be given will be Rs. 1 crore.
4, The applicant should have experience of at least
3 years in the field of Real Estate and construction.

3. The applicant will deposit Rs. 10 Lakh (to be adjusted
against PLAN EMD, otherwise refundable) with EOI.

b. The applicant will deposit Rs. 40 Lakh (total 50 Lacs-
considering Rs. 10 Lakh received with EOI) with the Plan.

More information can be taken from email
mentioned in point no, 8

10.| Last date for receipt of expression 23" February, 2023
of interest
11.| Date of issue of provisional list of 24" February, 2023

prospective resolution applicants

12.| Last date for submission of objections | 2™ March, 2023
to provisional list

13.| Process email id to submit EOI CIRPKSN2021@GMAIL.COM

MOHIT GOYAL

RESOLUTION PROFESSIONAL (RP)

For K.S.N BUILDWELL PRIVATE LIMITED

Appointed by NCLT NEW DELHI, COURT IV

DATE : 07" February, 2023 Having valid AFA:-14 JUNE, 2023
PLACE : NEW DELHI IBBI/IPA-001/IP-P02395/2021-2022/13636




TUESDAY, FEBRUARY 7, 2023

WWW.FINANCIALEXPRESS.COM

FINANCIAL EXPRESS

golld =121l d<h Lm
1 |'I".':I ? il
TR I-::_F'fUE:":-I::nl'I:H URDERTARMY

Corporate Office, Plot No. 4,

punjab national bank

.-Fho name poo can BANK ugan!

(LR

Dwarka, New Delhi

Date: 07.11.2022]
ORDER OF THE REVIEW COMMITTEE FOR DECLARATION OF WILFUL DEFAULTERS,
PURSUANT TO PROCEEDINGS CONDUCTED AT HEAD OFFICE ON 28.09.2022
M/s Shri Balaji Timber & Co (Rs. 0.50 Crores)

CS: Ghaziabad / ZS: Delhi

Date of NPA: 11.07.2018
In terms of RBI Master Circular no. DBR. No. CID.BC.22/20.16.003/2015-16 dated
July 01, 2015, Committee for Identification of wilful defaulters issued Show Cause Notice
dated 06.09.2021 to following firm/person mentioning the ground on the basis of which
they were identified as wilful Defaulters: -
1. M/s ShriBalaji Timber & Co (Borrower)
2. Sh.Mohit Goel (Proprietor)
Vide show cause notice, the above named persons were given opportunity to make
representation, if they so desire, to the Bank within 15 days from receipt of notice, as to why
they be not classified as wilful defaulter. In spite of service of the said show cause notice(s),
no reply/representation was madeby the above person.
Thereafter, the Identification Committee after due consideration of the facts on record, inits
meeting held on 07.05.2022 had observed that the above named person had defaulted in
payment/repayment obligations to the Bank and identified themas wilful defaulter on the
following ground.
Siphoning off Funds
Borrower has taken the loan for business purpose but amount has not been used in
business, thereby Siphoned off funds.
Accordingly, the Identification Committee had issued order on 17.05.2022 In its said order,
the committee had also directed that the above named borrower/proprietor are free to
make a written representation against the order of Identification Committee, within a period
of 15 days from the date of receipt of order to the Review Committee headed by the MD &
CEO ofthe Bank.
Despite service of the order of the Committee for Identification of Wilful Defaulters of the
Bank, no representation was received from the Borrower and the above named person,
mentioned at serial nos.1to2.
ORDER OF THE REVIEW COMMITTEE FOR DECLARATION OF WILFUL
DEFAULTERS:
The Review Committee chaired by the undersigned MD & CEO of the Bank and the
Directors of the Bank as members, after due consideration of the above said facts
and evidence on record, in its meeting held on 28.09.2022concurred with the order
of the identification committee and found that the captioned borrower/proprietor
are responsible for the above event of wilful default, which constitute cogent
ground of being declared as ‘Wilful Defaulter’ in terms of extant Bank guidelines
issued in consonance with the RBI guidelines/Master Circular No. DBR. No.
CID.BC.22/20.16.003/2015-16 dated 01.07.2015 and declared M/s Shri Balaji Timber
& Co. (Proprietorship Firm)and its proprietor Sh. Mohit Goelas “Wilful Defaulter” for
the reason mentioned above.

PANKAJ JOSHI SANJEEV KUMAR SINGHAL GAUTAM GUHA
(DIRECTOR-MEMBER)  (DIRECTOR-MEMBER) (DIRECTOR-MEMBER)

ATUL KUMAR GOEL - (CHAIRPERSON)
(MANAGING DIRECTOR & CHIEF EXECUTIVE OFFICER)

ector-10,

U.P. State Industrial Development Authority
UPSIDC Complex, A-1/4, Lakhanpur, Kanpur-208024

Notice for Public Objection / Suggestion on Part Layout
Plan of Industrial Area Growth Centre Shahjahanpur by
which Industrial Plot No. C-2, C-3, C-4 & C-5 has been
amalgamated and created a new Plot No. C-2/5
(Measuring -16219.50 Sq.m.).

1 (a) The Part Layout Plan of Industrial Area Growth Centre
Shahjahanpur Plot No. C-2/5 of Uttar Pradesh State
Industrial Development Authority (UPSIDA) situated in
District Shahjahanpur has been prepared.

(b) A copy thereof will be available for inspection at the
Regional Manager of the Uttar Pradesh 3State Industrial
Development Authority, Bareilly between 10:00 am to 5:00
pm on all working days till the date mentioned in Para 3
hereafter as well as Website: www.onlineupsidc.com

2. Objections and Suggestions are hereby invited with
respect of the Draft Layout/Amalgamation Plan.

3. Objections and suggestions are shall be sent in writing to
the office of Regional Manager UPSIDA at Bareilly within 15
days from the date of publication of this notice mentioning
subject as "Regarding Public Objection / Suggestion on
Draft Layout /| Amalgamation Plan for Industrial Area
Growth Centre Shahjahanpur Plot No. C-2, C-3, C-4 & C-
5. Any person making the Objections or Suggestions should
also give his !/ her full name & address, Email id and contact

WPSIDA

— PUBLICNOTICE

— BEFORE THE CENTRAL
GOVERNMENT, REGISTRAR OF
COMPANIES, DELHI & HARYANA

Advertisement for change of Registered Office]
of the LLP from one State to another
In the matter of sub-section (3) of Section 13
of Limited Liability Partnership Act, 2008 and
rule 17 of the Limited Liability Partnership
Rules, 2009
AND
In the matter of
HEALMARK INDIA LLP
(LLPIN: AAP-9080)
having its Registered Office at
12 A, Diwan Hall, Bhagirath Place,
Delhi-110006

Notice is hereby given to the general publi
that HEALMARK INDIA LLP proposes t
make an application to Registrar o
Companies, Delhi & Haryana under sectio
13(3) of the Limited Liability Partnership Act
2008 seeking permission to change it
Registered office from the "National Capita
Territory of Delhi" to the "State o
Haryana”.
Any person whose interest is likely to b
affected by the proposed change of th
registered office of the LLP may deliver eithe
on MCA-21 Portal on (www.mca.gov.in) b
filling investor complaint form or cause to b
delivered or send by registered post of his / he
objections supported by an affidavit stating th
his/her interest and grounds of oppositions t
the Registrar of Companies, Delhi & Haryan
at 4th Floor, IFCI Tower, 61, Nehru Place, Ne
Delhi-110019 within Twenty One days (21
from the date of publications of this notice wit
a copy to the petitioner LLP at its Registere
Office at the address mentioned below :-
12 A, Diwan Hall, Bhagirath Place,
Delhi-110006

For & On Behalf of th

HEALMARK INDIA LL
Sd/

NEW HABITAT HOUSING FINANCE & DEVELOPMENT LIMITED

Office: New Habitat Housing Finance & Development Limited,
Unit Mo, 761, Tth Floor Wegas Mall, Plot Mo

=

06, Sector-14,
Dwarka, Mew Delhi-110075, E-mail: infom@newhabitat.in,

Web: www.newhabitat.in, Mob: +81 5099694526

MNotice under Section 13 (2) of the Securitisation and Reconstruction of the Financial
Assets and Enforcement of the Security Interest Act (SARFAESI), 2002.

In respact of loan availed by below mentionsd borowersico-borrowers from Mew Habifat Housmg Finance & Development
Limited (NHHF DL} which have become KPA with below mentioned balance catstanding on date mentioned below. Ye have isswed tham
dedails Demand Molice Li's Seclion 13 (2) of the Secwilisalion and Reconstructon of the Finandcial fssets and Enforcement of (he Securty
Interast Act (SARFAES]), 2002 by speed post We have indicated our inlenfion of taking possession of the sacuritkes owned on ome of you
as pergacton 13(4) of the SARFAES| Act, in case of you falls 1o pay the amaount mentoned below within 80 days. Inthe evant you are not
discharging Eabilily a5 s oul hengin balow the NHRF DLSSacured eracilor may exencise any of B nghl confermed vide seclion 1304 ] of the
SARFAES! Act, and whila publishing the possession nofice/aucton notice, elecironically or otherwise, as raquired under the S4RFAESI
At the NHHFDLSecured Cradilor may also publish youwr photograph. Detalls are hereunder:-

Ho.

Date of Demand

outstanding

Detalls of
Notice, Amount secured assets

Busdh Magar, UL P 201501, Also at

674, Gali Nao%, Sainvihar,

Mehru Flace, New Delhi-110014.

1. Ladn Actoun] No, HSGENHEATNDIDS 60020 have been dassiied MPA on 311202017
1.5MT.ANSHU DWIVEDI WO SHRI SHATRUGHAMN KUMAR DWIVEDI Rio-Fiat Mo, 1708,
Tower CWE Area, Capetown of Superiach at GH-01/8, Sector-74, MOIDA, Disbrect Gautam

B-501, Sagar Apartment, C-58M15, Seclor-82, NCIDA, LLP

201301, Also at -8-807, Sagar Apartment, C-58015, Sector-62, NOIDA, ULP. 201301 . Also al-

H-7, Sector-G3, NOIDA, Gautam Budh Magar, U.P 201301, 25HRILSHATRUGHAN KLUMAR

DWIVEDI 5/0 SHRIISHWAR DUTT DUBEY Rio - Flal Mo, 1706, Tower CWSArea, Capelown

of Superech at GH-01A Sactor-T4, MOIDA, District Geutam Budh Magar, LLF. 301301 Also

at-B-501, Sagar Apartment, G-58015, Sector-62, NOIDA, LR 201301, Also at-B-807, Sagar

Spariment, 58015, Seclor-82, NOIDA LULP. 201301, Also at-D-1-510, Seclor-f, Gomiinagar,

LUCKEMNOW, LLE 226010, Alse at-C-T2, NOIDA, Gautam Budh Magar, U.P, 201301, Also at-

AM/S SUPERTECH LIMITED Re:
WCHDA, ULP. 301303, Also at: Supertech House, B-28-20, Sector-58, NOID&, UL P 205301,

05,02 20235
Vs as on-31st
January S023
Rs.66 26,300/

Linil

Capelown
1A, 17th F

P20 3

Vijay Magar, Loni, Ghaziabad U.P. 201004,
gishered office a1 1114, 11th Floor, Hemkund Chamber, 89,
Corporate Office at | E-Square, Plot Mo C-2, Sactor-98,

Mo, 1706,
TowerfBlock-
CW-5, Supertech

Sector-74,
MOIDA, Gautam
Budh MNag

aH
loor,

ar,

Th

Place : NEW DELHI
Dated: OT/0272023

above mentioned borrowersiCo-borrowers are advised (1) 1o collect the onginal nodice rom  fhe  eodersignesd o
mare and complete details and (2} 10 pay the Balance oulstanding amount alongwith inlerest and cosd elc, wilhen 60 days
Prome Ui diate of nolice relermad 1o abose B avoid Turther sction under The SARFAES]ACT,

AUTHORISED OFFICER
NEWHABITAT HOUSING FINANCE AND DEVELOPMENT LIMITED

WGROVY

GROVY INDIA LIMITED
CINLT4T130DLYSBSPLOO2T532
Registered office:122, 13t Floor, Vinobapuri, Lajpat Magar Part I, New Delhi -110024

Email 1.0 grevyindia@gmail.com | Website: www.grevyindia,com, Tel. Ne.011-46740000

EXTRACT OF UNAUDITED STANDALOME FINAWNCIAL RESULTS FOR THE QUARTER AND MINE MONTHS ENDED 315T DECEMBER, 2022

number.

(Regional Manager)
U.P. State Industrial Development Authority

Ashwani Aggarwa
(Designated Partner

Date : 07.02.2023 DPIN : 01087641

Place : New Delhi

(Formerly known Capital First Lid)
CIN : L6ST10TN2014PLCO9TTA2

IDFC FIRST Bank Limited

Registered Office; KRM Towers, Bth Floor, Harrington Road,
Chetpet, Chennai - 600031, TEL: +31 44 4564 4000 | FAX: +91 44 4564 4022,

IDFC FIRST
Bank

AUTHORIZED OFFICER - Kishneet Kaur CONTACT NUMBER -9818130420 Email id-kishneet. kauri@idfcbhank.com

SALE NOTICE FOR SALE OF IMMOVABLE PROPERTIES
E-Auctian Sale Malice for Saks of Immiovable Assets under the Secuntisation and Recanstruction of Financial Assets and Enforcemsnt
of Security Interest Act, 2002 read with provisos fo Rule 8 (6) & 9(1} of the Sacurity Intarest (Enforcement) Rudes, 2002
Matice is hereby given to the public in general and in particular to the Borrower (5) and Co-borrower(s) thal the below described

immovable property morigaged/charged io the Secured Creditor, the physical possession of which has been faken by the Authorized
Cificerof IDFC FIRST Bank Limited, will be sold on "As is where is”, “As is whatis", and “Whateverthere is” on 21,02, 2023, for

APPENDIX- IV-A

Website particular notice board kocation complete
defails of tender can be seen and address of the
affice from where the tender form can be
purchased eic,

128-W/269/0ET/22-23/WEINITI42 (A, B) Dated: 06-02-2023. 394/2023

SERVING CUSTOMERS WITH A SMILE

Abowe tender awvailable on
wiabsite e waww.ireps.gov.in

I NORTHERN RAILWAY vy Recovery of INR 21,62,654.34/- as on 17.01.2022 In account No's 16124889 due to IDFC FIRST Bank Limited (erstwhile Capital
\_Jﬁ.m s {'lr‘er:ldE{hHﬂti:E ; .q:cf.di First Ltd) from, CHANDMNI SHARMA, NANDU KUMAR SHARMA, as Borrower(s) and Co-Borrowers ().
e 4l W O n I 1IFEr oLl = I rin A
- &E@lur:_me_nzslﬂm%m : Mahotsar : ApuTiON STATUS
T T2 (M) 5. TAVE Reserve Price INR 11,52,000/-
Mama of work with its location Eamest Money Deposit Amount. INR 1,15, 200/-
» qp"r?;r?w &“EPJLTEE”.E‘?&EFTQ EPSJF:.;’L”;,F:EEH%;;;; Date of Submission of BID/Deposit Eamest Money. | 20.02.2023 Up to 5.00 PM
Rail Bhawan 11 the Sio SSENWRE under ADENENT | | oe oA Ron 1 PRy 14.02.2023 11.00 AM to 4.00 P
B chwahunduf_ Toilels of shafls quGEmng A DE'E,-' Date of Auction 21.02.2023 11.00 AM to 1.00 PM
including drinking water area, Exterior PUD| | | Property details ALL THAT PIECE AND PARCEL OF PROPERTY BUILT UP SECOND
st worke at Fail Bhawan i he Sl SSENIRE FLOOR (SOUTHERN SIDE PORTION), WITHOUT ROOF RIGHT, AREA
under ADENE/I MEASURING 60 SQUARE YARDS I.E. 50.16 SQUARE METERS., OUT
Approx. Cost of work_ (A) | 26953699.84 OF TOTAL AREA 110 SQ. YDS, PROPERTY BEARING PLOT NO. B5-A,
(B) |23022245.50 OUT OF KHASRA NO. 67/8 & 9, SITUATED IN THE REVENUE ESTATE
2.5l L) | BA0.00 OF VILLAGE HASTSAL, DELHI STATE, COLONY KNOWN AS OM
e e i :i; f]iﬁrlz:-: E: VIHAR PHASE-V, UTTAM MAGAR, NEW DELHI-110053 AND
HHN P R BOUNDED AS UNDER: EAST: PLOT NO. 85, WEST: OTHER PLOT NO.
TR YT - _ 86, NORTH: OTHER'S PLOT, SOUTH: ROAD 20 FT
of tender and opening of tenderl ©0%ing date of tender an 28-02-2023 at 18:00 hrs. | | “e " aed terms and condiions of the sale, please refer to the link provided in IDFC FIRST Bank website ie.

Place : NEW DELHI
Date: 04.02.2023

hitps:idfcfirstbank, avctiontiger.net EPROC!
Digclaimer: Please note that the said notice is issued for sale of immovable property only and IDFC FIRST Bank Limited has no right o
sell the movabde assets, if any, present atthe immaovable property.

Authorised Officer
IDFC FIRST Bank Limited
(Formerly known Capital First Ltd)

FORM G (Revised)
INVITATION FOR EXPRESSION OF INTEREST FOR
K.S.N. BUILDWELL PRIVATE LIMITED OPERATING IN REAL ESTATE
AT Sarvottam Pride, Plot No - C1, Atal Chowk, Pocket A,
Sector 16, Vasundhara, Ghaziabad, Uttar Pradesh 201012
{Undar Ragulation 384 (1) ol iha Insohvancy and Bankruptcy Board of India
(Insolvency Resclution Process for Corporate Persons) Regulations, 2016)
RELEVAMNT PARTICULARS

1. | Mame of the Corporate Debtor K.5.N. BUILDWELL PRIVATE LIMITED
along with CIN ! PAN CIN:- U45200DL2010PTC 200431

PAM: AAECKO2MOF

H, MO, 227-B, HNORTH SCHOOL BLOCK
MAMNDAWALI, FAZALPUR DELHI-110092
www.ksncirp.com

Sarvottam Pride, Plot Mo-C1, Atal Chowk,
Pocket A, Sector 16, Vasundhara,
Ghaziabad, Uttar Pradesh - 200042

Real Estate Activity

2. | Address of the registerad offica

3 | UEL of website

4. | Dedails of place where majority of fixad
assels ana locatad

8. | Irstalied capacty of main produclsisensces

8 | Quanlity and vakess of main products’ | NIL
seraces sokd in last financial vear
7 | Numbsar of amplioyaes! warkmen MIL

& | Furher defails incuding last avaiable inance
statemants {with schedules) of two yeans, st
al reditons, releand dales far subsequent
gvents of tha process are awailabls al:

9, | Eligikélity for reqoiution applcants under
sactian 25 2]} of the Code is aailable at

Crata can be taken by email
CIRPESH2021@GMAIL COM

|. The zpplicant sheald bave wat workh of Bs. 5 croms
2. Tha average berngver shoold be B2 20 erooes i lax
Three fpears
3. The PHG b2 be gives will B Rs. § crane,
4. Tha applitant sheald bawe experiance of af least
3 yaars in the field of Real Estate and constraction,
5, The spplicant will deposit 85 10 Lakh (50 be adjmted
against FLAN EMD, atberwise relundabie) with EDI.

6. The applicant will depasit 85 40 Lakh (fetal 30 Lacs-
eorcadering Rs, 10 Lakh recatved weth E01) with the Flas

Maore information can be taken from emall
mentioned in point no, 8

23" February, 2023

10, Last date for receipt of expression
of intarast

11.| Date of issue of provisional st of
prospaciive resolufion applicanis

12.| Last date for submission of objecions
ko provigional list

13.| Pritass amail id 1o submil EQI

24" Fabruary, 2023

2" March, 2023

CIRPESHN2021EGMAIL.COM

MOHIT GOYAL

RESOLUTION PROFESSIONAL {RF)

For K.5.N BUILDWELL PRIVATE LIMITED
Appointed by NCLT NEW DELHI, COURT IV
Hawing valid AF&:-14 JUNE, 2023
IBEIPA-DD11P-PO2305/20M-202 213636

OATE - OF February, 2023
PLACE : NEW DELHI

Form No. INC-26
{Pursuant to Rule 30 of the Companies
(Incorporation) Rules, 2014}
Before the Central Government, Regional
Director, Northern Region, New Delhi
In the matter of sub-section (4) of Section 13 of]
Companies Act, 2013 and clause (a) of
sub-rule (5) of Rule 30 of the Companies
(Incorporation) Rules, 2014
AND
In the matter of
NU-CORK PRODUCTS PVT LTD
CIN: UZ4899DI,1992PTC1Q78482
aving its Registered Office a
B-504, 5th Floor Ansal Chember-1, Bhikaji
Cama Place, New Delhi-110066
.........Applicant Company / Petitioner
NOTICE is hereby given to the General Public
that the company proposes to make
application to the Central Government
(Regional Director) under Section 13(4) of the
Companies Act, 2013 seeking confirmation
of alteration of the Memorandum of
Association of the Company in terms of the
special resolution passed at the Extra Ordinary|
General Meeting held on 01th February, 2023
to enable the company to change its
Registered Office from "National Capital
Territory of Delhi” to the "State of
Haryana”.
Any person whose interest is likely to be
affected by the proposed change of the
registered office of the company may deliven
either on  the MCA-21  portal
(www.mca.gov.in) by filing investor
complaint form or cause to be  delivered on
send by registered post of his /her objections
supported by an affidavit stating the nature of
his / her interest and grounds of opposition to
the Regional Director, Northern Region,
Ministry of Corporate Affairs, B-2 Wing, 2nd
Floor, Pt. Deendayal Antyodaya Bhawan, CGO
Complex, New Delhi-110003 within fourteen
(14) days from the date of publication of this
notice with a copy to the applicant Company
at its Registered Office at the address
mentioned below:-
B-504, 5th Floor Ansal Chember-1, Bhikaji
Cama Place, New Delhi-110066
For & on behalf off
NU-CORK PRODUCTS PVT LTD
Sd/-
ASHWANI AGGARWAL
(DIRECTOR)
DIN: 01087641
Date : 07.02.2023 | Place : New Delhi

ogSTTaT Y2 1577 Siahs

A SOVERNWENT OF INDIA LINDERTAMING)

BASANT INDIA LIMITED

CIM: L51909DL1985PLC021396
R.0.: 912, Indra Prakash Building, 21, Barakhamba Road,
Mew Delhi-110001
Email Id; basant.indiaa@gmail.com, Tel no. 011 237165341

NOTICE
Pursuant to Regulation 29 of the SEBI (Listing Cbligations and Disclosure
Requirements) Regulations, 2015, Meeting of the Board of Directors of the
Company will be held on Monday 137 February, 2023 at 03.30 PM to consider,
approve and take on record the un-audited Finarecial Results of the Company
for the guarter ended 31* December, 2022 at its Registered office situated
at 912, Indra Prakash Building, 21, Barakhamba Road, New Delhi-110001, in
accordance with the Regulation 33 of the Listing Regulation
For Basant India Limited
Sd/f-
Sushil Aggarwal
Managing Director

Date: 06.02.2023
Place; New Delhi

punjab national bank

...the name you can BANK upon!

SUDEV INDUSTRIES LIMITED
Registerad Qffice: B1/26, Sector-18, Noida,
Gautam Buddha Nagar, Utlar Pradesh - 201301
CIN Ho:L2s2MUP1952PLEC0TE1 50
Tel. Mo.: B4477T2518
Wighsibe: www.sudev.colin
E-mail; infogdsudey, coin
Hotice
Bursuant o Regulation 29 read with Reguiation 47
af the Securfes and Exchange Boand of ndia
iListing Ohligations and Dischosura Reguirements)
Requlations, 2015, Malice is haraby given that a
Mesting of Board of Direclors of tha Company wil be
hatd on Tuesday, 147 February, 2023, at 0330 pm
alits Rogistered allice al 1026, Sector-18, Moida,
Gautam Budcha Magar, URar Pradesh-201307 inber
-alla o corcader and take on record the Lin-Audsan
friancial regults of the Company for the Quarter

endadan 317 Dacember, 2022,

This Infmation is also aveilabla on the Company's
websita at www sudeycoin and an the Stock
Exchangewebsie al www beginda com

Fusther. in accardance wih the SEBI[Prevention of
Ingider trading) Regqulations, 15 and fhe
Company's Code of Conduct for Preventon of
msider Trading, the Trading Wincow for daaling in
e Company's secunties was closed from Sunday
01" January, 2023 and wil open 43 hours afler Fe
gaid francial masulls ane declared o e Slock

Excharges For Sudey Industries Limibed

Sl
Place - Uttar Pradesh Rajiv Agarwal
Dabed : 06" Fabruary 2023 [Director)

Rs. in Lakhs
Quarter Mine months | Corresponding Provious
5r. s anding on ended on Quarter ended | Year anded
Mo, 31122022 31.12.2022 on 31.12.2021 | 31.03.2022
Un-Audited | Un-Audited Uni- Audited Audited
lotal Income from Oparations 33717 1035246 55401 221402
2 Mat Prahit f (Loss) far the pericd (betare Tax, Exceptional andfor | 47 46 111.7& BRE1 112105
E'-r!ranlrlinar',' items) B | e A ’
3 |Met Profit ¢ (Loss) for the period before tax (after 'Er.':la-.:-hr-n:lfi 47 46 111.7% 5561 11205
| and/or Extraardinary itarms)
4 | Mat Prefit / (Loss) for the perind after tax [after BExceptional and/ | 44,584 81,30 5461 10750
or Extranrdinany iams) |
5 | Total Comprebensive Income for the pericd [Comprising Proht | 4445 HE &) 5315 11384
f (Loss) for the period (after tax) and Other Comprehersive |
Incosme (after tax]]
| & | Equity Share Capital 13341 33341 251.44 251,44
7 | Reservas [excluding Rewaluation Resarve) as shown im rhr'l‘f 919 &0
Audited Balance Sheat of the previous year
B | Earnings Per Share (of Rs, 10/ esach) 1.0 244 23T 4.8

Motes:

Place-Mew Delhi

Date-06.02. 2023

gl The abowve is an extract of the detailed Guarterly Financial Results filed with the Stock Exchanges under Regulation 33 of the SEBI {Listing
Cbligations and other Dedadure Requirements), Regulations, 2015, The detasded Quarterty Financial Besulis are availlable an the Stock
Exchange website, viz, wew bseindia com and at website of the Company & wanssgrowyindia.com under Irmeestors Desk

L) Thee Ahowe Unaowdited Finagnoal resulls and Segmeant Resulls have bean reviesed and recommended by the Audil Commities in e
mateting haeld on 06,02 2023 and approved by the Board of Directar at their reeting beld on 06.02.2023

For Grovy India Limited
Sd-

Prakash Chand Jalan
Chairman

DM -0O4T5545

“FORM NO. INC-Z25A™
[Pursuanl & rule 41(5)(a) tha Companies
i{Incarparation) Rules, 2014]

Befare the Regional Director, Ministry of
Corporate Affairs Northern Region, Delhi
Iri the maltar of the Companies Act, 2013, Seclion|
14 of Companies Act, 2013 and Rule 41 of the|
Companies (Incorporation) Rules, 2014
AND
In the matter of
KARMIC ENGINEERING LIMITED
(CIN : U29220DL2011PLC212075)
having its registered ollice at Sudershan House)
114, Gaulam Nagas, New Delhs1 10044

cueei-Applicant]
hatica is hareby given §o the General Pubbs thai|
the Company intending ip make an apphication|
to the Cendral Gowernment under Section 14 o)
the Companies Act, 2013 read with afprasaid|
filet and & desirous of -;‘;-:_'u'-'..'&rlu'r'd inkd & prwale)
brnitesd Comgarry in berms of the Special Resolution|
passed al the Extra Qriinary General Mesting|
hedd on 05ih February, 2023 to enable thel
Campany 1o give affect far such conwvarsion. .
Ary parson whase interesd is Bkely o be affeciad|
by tha proposed changaisiatus of the Company|
may deliver or causa fo be deliverad ar send by|
regsiened post af his ohjsctans supported by an
affidavit stating the nature of his Inerest and|
grounds of opposiien &0 the Reganal Direclor, |
Warthern Region, Minstry of Corporata Affers. B-|
2 Wing, Znd Flaor, Paryavaran Bhawan, CGO)|
Complex, Mew Dalhi-1 10003 wilhin ourleen days;
o e dale of publicalion ol [his nolice wik &)
copy o b applicant company &1 ils Regislered
Office addrass mantioned below:
Sudarshen House 114, Geutam Magar,
Maw Delhi-110045
For and on behald of the applicant|
Karmic Enginesring Limited |
e

Gaie 0602, 2023 Karan ¢raw|ai
Place © Dalhi Coractar
DN 0267307

THE
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financialexpress. com

Classifieds
—PERSONAL

I Raj Kumar Verma S/0O Late
Sohara Lal Verma R/o M-27
Kalkaji , New Delhi -110019
Have Changed My Name To
Raj Verma For All Purposes

0050212780-1

I,LYuv Raj bansal s/o-Bharat
Bhushan Bansal r/0.HIG.47
SEC-48C,PUDA COMPLEX SAS
NAGAR CHANDIGARH, HAVE
CHANGE NAME TO YUV RAJ.

0040653057-9

ILVinod Kumar Notiya s/o
Balram Notiyal R/o Flat.No-108,
Plot. No-4 A/1, MBR
Enclave,Pochanpur,Delhi—
110077, have changed my
name to Vinod Notiyal.

0040653053-9

LARHINT S/o-Trilok Chand,R/0
H-84 Shivaji park,West-Delhi-
110026,have changed my
Name to ARIHANT GARG,for
all Purposes.

0040653057-11

I,Bhola s/o Sharda Parsad R/o
F-161-A1, Dilshad
Colony,Shahdara,Delhi-
110095, have changed my
name to Bhola Sharma.

0040653053-10

I,Ankit s/o Anil Kumar R/0 92,
First Floor, Street No-3,Gagan
Vihar Extn., Delhi-110051,have
changed my name to Ankit
Arora,

0040653053-8

I,Bineeta W/0 Vijay
Barthwal,R/0 229/14, D-2, 1st-
Floor,Gali No.2,Mandawali,
Delhi-110092,have changed
my name to Bineeta
Barthwal.

0040653057-10

0120-6651214

Honda India Power Products Limited

Regd. Office ; 409, DLF Tower B, Jasola Commercial Complex, Mew Delhi 110025
CIM: L4103 DL2004PLC203950

Website ; www. hondaindiapower.com, E-mail ; holegal@hspp.com

Call

or All Advertisement Booking

financi“. ep. .in

CIR T NTRE- NORTH DELHI, 2N IKRANT TOWER, RAJEN . Hi-11 . - = .
DL e P LN o T L I E EPUS EALE MR UELPTRN EXTRACT OF STATEMEMNT OF UNALUDITED FINANCIAL RESULTS FOR THE QUARTER AMD NINE
POSSESSION NOTICE (FOR IMMOVABLE PROPERTY) Rule 8(1) of security interest (Enforcement Rules) 2002 MONTHS ENDED DECEMBER 31, 2022
Whereas, the undersigned being the Authonzed officer of the Punjaly National Bank undsr the securitization and Reconsiruchon of Financial Assets and Enforcerment of Security Interest Act, 2002 and in MR in lakis)
exercise of powers conferred under section 13 resd with Ruse 3 of the security Interest (Enforcement) Rules, 2002, isswed a demand notice(s) on the date mentioned against account and stated hersinafier Quarter | Nine months | Quarter Year
calling upon the below mestioned bormowers/mortgagors’guarantors to repay the amount menticned herein below within 60 days from the date of notice/date of receipt of the said notice 5 ended ended ended ended
The below menticned borrowers having falled to repay the amount, natice is heraby given to the borrowers/morigagorsiguaraniors and the public in general that the undersigned has taken Symbolic No. PARTICULARS 3.:“2“? 3;_:'“525‘ ?ﬂgff 321“'2"?
Possassion of the properies descrbed harain below, in exercise of powers conferred on hirmdher under Section 13(4) of the said Act read wilh Rule & of the said Rulas an the dates mentioned below in the Diosudied | Unsudiied” [ oreadhed T udicd
fable
The borrower & guarantor in particular and the public in general is hereby cautionad nof io deal with the below mentioned property and any dealing with the said property will be subject to the charge of Punjab 1| Tetal Income from Operations 34 ]?4 gs.,fm 34,010 1,1 r_f1 3
National Bank, for the amounts mentioned herein below beside future interest and other chargesiexpenses. e t‘ﬁ:& F::rlg:'llél riE'.nf":E' period [before Tax and 4,231 10,633 31N 10,006
The Borrower slguarantar's/mortgagor's attention is invited to provisions of sub-section (&) of saction 13 of the Act in respect of time available to redesm the secured assels. 3 N:_ FI'_, it f;:, I:;E' reriod before tax (after 4707 10633 3111 10,006
DESCRIPTION OF THE MOVABLE / IMMOVABLE PROPERTIES EF'..':E‘I:ItIiC"i'IIEil .t,'E.,.,..E_] Gt 2 ' ! 12 L
Sr.|Name of Account (Borrowers i Date of Demand notice & Amount ofs Date of Demand 4 |Net Profit for the period after tax (after 3.195 7,928 2,324 7,453
No| | GuarantorMorigagor] Description of the Immaovable property [as mentioned in the Notice uls 13(2)] Possession Notice Excentianal items)
- - - 5 | Tatal Comprehensive Income for the period 3704 7926 2,322 7451

1 |Mis Rudra Enterprises | Property plot part of committee bearing no. 596-A/23, area measuring 60 sq.yards 14-11-2022 02-02-2023 [Comprising Profit for the period (after tax)
through its Proprietor Mrs. | (out of total area measuring 125 sq.yards part property), situated at Gali No.9, | Rs. 1001646434 (Re One Crore Sixteen A Cier L Svipirel e pie incrive fafier Tl
Monika Tayal Mohalla Inderlok, Agrasain Mandi, Gian Chakki Wali Gali, Sonepat owned by Mrs. | Thousand Four Hundred Sidy Four and Paise & | Equity Share Capital 1.014 1,014 1,014 1,014 |

Manika Tayal wio Mr. Amit Tayal Thirly Four only) as on 31.10.2022 alang with _7_|Reserves il 2 = 65,374 |
further interest and ofher charges thereon 4 E-i'":'l"El5 I-“?_I' Eﬂf't" share {of Rs 10 per share)
ok annualisad);

2 |Mis Eum-_sh Humalr & Co, | Property at shu_np buarl_ng ne. 50 ma_asurilng area 155_5ﬂ.yarjds of property bearing 14-11-2022 02-02-2023 fa)  Basic (Rs) 1150 7816 2799 73.48
through its Proprietor Mr. | number 2085, situated in the township of Narela Mandi, Delhi-110040 owned by Mrs. | ps. 59,46,898.49 (Rs Fifty Nine Lakh Forty Six {b} Diluted (Rs) 3150 7816 2291 7348
Suresh Kuma roan d | Saro| Deviwlo Mr. Suresh Kumar Theassand Eight Hundred Ninety Eight and Paise Note:

Guarantor, Mrs. Saroj Devi Forty Nine only) as on 31.10.2022 along with 1 The above is an extract of the detailed format of unaudited Financial Results for the guarter and nine
further interest and olher changes therson manths endad 3135t Dacember 2022, filed with the Stock Exchanges wnder Regulation 33 of the SEBI {Listing
Obligations and Disclasure Requirements) Regulations, 2015 The full format of the guarter and mine manths

3 |{Mis Taj Fruit Company | Entire Built up Second Floor with all its roof rights which is part of freehold 1B8-11-2022 02-02-2023 ended unaudited financial results are available on the Stock Exchange websites (www.bseindia.com and

through its Proprietor Mr. | commercial shop bearing no. B-183, area measuring 59.15 sq.mir. situated at New | Rs. §5,46,600.00 (Rs Sidy Five Lakh Forly Six wyevenseingdia.com) and on Company’s website (www.hondaindiagower.com) )
Jagal Sonkar Subzi Mandi, Azadpur, Delhi alongwith common passage, entrance and staircase, | Thousand Six Hundred only) as on 31.10.2022 i —Tior 2 Ay ﬂfﬂ'_cmtﬂ / @I l
';rl:llhkpmp-nnlunata share of freehold rights of land underneath in the name of Jaggl ﬁ:.;.ng with further interest and other charges F'“'dT iy Lf&;‘r / "'
nEar erenn. A ro al
. - Place : Mew Delhi CMD and President & CED
Date : 02-02-2023, Place : New Delhi Authorized Officer, PUNJAB NATIONAL BANK Date :February 6, 2023 OIN : D86E5990

New Delhi
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